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IN THE CEMNTRAL ;EMIHIUH7ATI [

OA 541/94
K.N. Mathur

Versus

Unicn of India and others

‘v e« Respondents

CORAM:
HON'ELE M, GOPAL [RISHNA, VICE CHAiEMAN
HON'BELE MP. O.P., SHAFMA, MEMEER (A)

For the Applicant ess M. R.N.Mathur

Por Fespondanc Mol2 ... Mr. B.N. Furchit

ORDER
PER. HON'ELE MR, COPAL IFISHITA, VICE CHATEMAN

Applicant, F.N. Mathan, has £il=d this applicstion u/s 19 of the

Adminisivative Trikbunals Act, 1985, zzeking a Jdirvection to th: respondents to
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st oof 1993 preparesd by the Select Committee. He has

soughit a dirvecition fovr fization of his year of allotment.

2. . Wz have hzard the learnsd coung:l for the applicant and Shri B.N.

Purchit, lzdrned counazl ior raspondant No.l.

3. The laarned counszsl for respondsnt No.) has profuced an ordsr dated

—

2.7.95

{ l'l

Iy the Govavrrmant of Indias in ichz Ministry of Bnvironment and Forests,

New Delhi, szshowing that thz applicant has been appoinbed to the Indian Forest

Service on 24.2.9% ard that he has hezn assigned 1939 as the year of allotment.
A copy of the order Jdatsd 19.7.95 anﬂ a copy of che notification dated 24.3.95
haves been falzn on vecord.  The lzammed counsel for respondent MNo.l staibzs that

ths zpplicant has besn appointed to the IFS from the sglact list of 1993.

4, In view of kthe position statzd ahove, thiz application has become

infctuous and it is, therefors, Jdismissed with no order as to cosis.

Cravbre
. v (GOPAL KRISHNA)
MEMBRER (A) VICE CHAIRMAN




